tUnisn of India & Qthers
R;K.Sriuastiga_& Others
{(C.A.No.F10/B3)

s,

Unicn of lndia & Otha=ars

Hon Mr.ustice U.C.Srivastavs,

Hon, Mr. K, Obayys, A.MN.

(By Hon, Mr.Jdustice U.E.EriuastEUE,U.Cp)

L . The applicants, 429 in number, in O.A.Np,951/89 anc
-

11 in number in C.A.No.B10/89,hove approached this Tribumal

¥ against the orders of the Chzirman, Crdnsnce Factoery Boesrd
! as well as the Ganeral Manager, 3mzll Arms Factory,
[

rejecting the representztions filed by them vho prayed:-

1) Upgradation of all the existing grades

1t in the trade of Grinder.

;f | 2) The same benefits and advantages which were
given to the epplicznts who have filed
petition T.A.No,124E/656 and T.A.No.1361/85

. before the C.A.T., Calcutte Bench,

| 3) Te iMplnmentZEh;ud;emﬁnt and order, in

respect of the present epplicents, as hi&

R been done in respect ef the Eﬁﬁi&ﬁﬁnﬁn =
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tha Geinders Giada A & 8, mmh
L

equivelent to Grade-A of other trades,ms

scale of highly skilled 3rindec=11,

“SLEe

Gratde mzy be trested tc be equivzlent te the highlf
N skilled 4m other trades ond should be upgraded gg
, hijhly skilled Grade-1, anc thes= who are gt present

the grade cof highly skilled Grinder may be trezted zs ':

chargeman, Crade-I1,

i : i
y‘j 2. RCCGIﬂiﬂg to the ap;llcants, the Lrinders are -
&L‘ working in the factory =nd all of them are entitled &e

1 |

the same benefit and it is ths duty of the respondent

to confer benefits to 211 and not to some employe
because the others are 21so waiting for their tupn £ t
gq come, more So S 211 the employses of the EmsS_ Factuf™ |

are being governed by commen service rules and commt

o

senicrity list in the respective trade and

ade 2n
F-iﬂai‘
m has |
ch of j

the recommendations made by the expert ﬂlfqﬁ

commitiee which yas appliec to ell the fgh:;

alrezdy besen crystelled doun by the Caleu@&-

i

the C.A.T. vide its judgement dsted 3H;1 19?7,

.
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i Conseguently the recommendaticns of the sfic
|

canhet be mede a2pplicable in the cese offf ha

i, 8
‘T’

The applicants hzve zlsc chzllenged th: -ﬁl;gi'

amencments of the rules knoun es recruftmen
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conditions ¢f Service rules, Cless 1)

1956, which cannot be suspended by any &
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‘Some of them were ustking as highly skilled G M_ L
Grade-I, some of them ss highly skilled arm m

AL L l—‘
and some of them a5 skilled grinders, es axiﬁﬂdﬂn Y 74&?;L1
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befere anc sfter the 4th Fay Commission repert. s

4. The respondents heve opposec the cleim of the
applicznts stating that the ministry of defence, based
on the recomnendations of the Third Fay Comnission,
zppointed Lxpert Clegssificsiion Committee to evaluate

the job of the industrizl employees znZ the Committee,

after evalustion, submitted a particular report. 48
Thereafter, the ministry in consultation with staff- f

side and departmentzl counsel, i.e. joint-consultative- '
machinery, fixed 'cut cffpoints' of awsrd of pay sczle ;
of ;ach job end accordingly fixed the same, The Grinder A
Special Grade was equivzlent to Turner-A, Fitter-A4,
Miller-A and Berer-A and similarly Grinder-A yss
equivalent to Turner-8, Miller-8, Fitter-B and Borer-B.

The pay sczles asuyarded to each job were correct and

it was correctly done in pursuance te the recommendaticn
of the Expert Classification Committesa. The job
specification of Grinder Grade-I znd Grinder Special
Grade is different. The pay scele as prescribed by > =
the Govi. has been implemented by the ordnance factorcy. F
As such it is no longer cpen fer the applicant to lay

g claim, Similar mattcr has come up fer the ﬁuhﬁidpﬁﬂﬁiﬁn«

tefore the Calcutta Bench of the Tribunal?:ralying'ﬂﬁ _:. o l
n

the judgement passed hy the Cglzcutta High Court
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cese. Noy the simple guestion be aﬁi us is as to
whether the benefit of the decision of the Calcutta
=Euﬁﬁh;und-3&bﬂipur Bench iz to be given to these

Qp_ial icants slsoc.

Sa We have heard the Counsels for the parties.
There appears to be no distinguishing feztures of

the applicants anc that of the caese decided by the
Celcutta EBench of the Tribunal znd glso by the Jabalpur
Euncﬁ, because they belong to the sama‘cetegory and

grade. Accordingly this appliczsticn alsc deserves

to be 2allow=d., As such a direction is being given 4}3¢ 
to the respondents to give the same benefits to these

applicants zlsc as has been done by the Calcuttz Bench

of Tr%ﬁunal. No order as to the costs.
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: ﬂemba( (ﬁ) Vice-Chairman. |

Dated: 4th September, 1992, Allshabed.
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